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Gujarat Khedut Samaj & Ors. 

Union of India & Ors. 

... Appellants 

Versus 

. .. Respondents 

ADDITIONAL REPLY ON BEHALF OF RESPONDENT NO. 2, 
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS 

Most respectfully submits as under: 

1. That the present Reply is being filed in compliance with 0rder of the

Hon'ble Tribunal dated 24.10.2024, vide which the patties were granted

the liberty to file an Additional Reply to bring on record latest

developments in the matter.

2. It is submitted that Reply on behalf of the Respondent No. 2 and 4 has

been filed on 19.10.2016 before the Hon'ble Tribunal and the same may

be treated as part and parcel of this Reply to avoid prolixity. The

Respondent herein seeks to bring on record, interalia, the developments

in respect of the subject matter.

3. It is submitted that the NHAI has been entrusted with the construction of

4001an long Vadodara Mumbai Expressway (hereinafter referred to as

"VME'.''). It is most pertinent to mention that the Ahmedabad-Vadodara

expressway is already constructed and is in operation. Hence; the

implementation of the VME is of utmost irnportance for completion of the

Po Director 
National Highways Authority u'. _ 
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From: delhi@mvkini.com
Sent: 20 January 2025 16:26
To: 'shrestha.abhimanue@gmail.com'
Cc: 'pushkal@mvkini.com'; 'Aravindakshan V. Nair'; 'litigation@mvkini.com'
Subject: Additional Reply in Appeal No. 44 of 2016, Gujarat Khedut Samaj & ors. V/s. (1) The 

Secretary, MoEF&C & 3 others, before the Hon'ble National Green Tribunal, Pune 
Bench.

Attachments: ADDITIONAL REPLY R-2 MORTH.pdf

Dear Sir/Ma’am, 

We are the counsel for the Respondent No.2 – Ministry of Road, Transport and Highways (MoRTH) 

and Servicing the Additional Reply in the subject matter. 

Copy of said Reply is attached herewith. 

Kindly treat the present email as advanced service to you for the captioned matter.  

Kindly confirm receipt of this email. 

This is for your information and record. 

Best Regards 

Shrinkhla Tiwari, 
Associate  

o:(91)11 2437 1038/39/40 f:(91) 112437 9484 
Kini House | 6/39 Jangpura-B | New Delhi 110 014 
delhi@mvkini.com|www.mvkini.com

DISCLAIMER:  
This message and any attachments (hereinafter referred to as the said Information) are intended solely for the addressee. The said Information is 
confidential and may be privileged and is also prohibited from disclosure. Access, use, copying, distribution or e-use of the said Information by anyone 
except the addressee is unauthorized. If you are not the intended addressee, please destroy all copies of the said Information in your possession and 
also delete the same from your computer. Nothing contained in the said Information is capable or intended to create any legally binding obligations on 
the sender MVKini Law firm who accepts no responsibility, whatsoever, for loss or damage from the use of the said Information.
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